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this region the contract opportunities

thrown up would also increase in
‘number, and India as an eligible
country for procurement %oth under
ordinary and the soft lending opera-
tions of the Bank would be enabled to
obtain a.larger number of contract

awards,

Raidg by Income Tax Authorities in
Bombay

3947. SHRIMATI ROZA
PANDE: Will the Minister of
ANCE be pleased to state:

DESH-
FIN-

(a) whether the Income Tax Autho-
ritieg recently raided the residences of
four top executives of a leading pri-
vate sector industrial group in Bom-
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bay and also the premises of two {ra-
vel agencies;

(b) if so, the facts thereof; and
(¢) what ig the value of property

Government could unearth in reqent
raids in Bombay, Calcutta and Madras?

THE MINISTER OF STATE IN-

" CHARGE OF THE DEPARTMENT OF

tax authorities in the

REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). The particulars in respect
of search and seizure operations con-

ducted in April 1976, by the Income-
cases of the

four top executives and travel agents
in Bombay are:—

Top executives

Value os assets seized

S14i J.D. Visa,
M :1az:m nt, Maifatlal Services Pvt. Ltd.

Srt 3.4, Prel, Ciizf Cyiton Parchaser,
Mfatlal Group.

S111 S.B. Ghdre, Sales Exzcutive, Plastic

D'vision, Hy:c1ist Dyes
and Clamlcals Litd.

Sari Hirshad Taakore, Secretary National
O :gnic Crem’cals Industries Ltd.

Travel Agents :

Shri& Sm'. Kamar Sultana Mohamed
Shri P.S. Jain

Shri Victor Rodrigues

Director, Stores and Material Jewellery

Cash

Jewellery p
Fixed D:posit RPc>1pt‘

(Rs. in lakhs)
16

L
“5 (approx.)
-C

NNO

Cash
]ess)vellery " (Yet to be value ad)
Fixed Deposit recelpts and

pronotes s 05
Fixed depositreceipts 33
Cash . s 3 39
Jewellery : o2

Books of account/documents
also seized in this above cases.

were

(e) As a resuit of gearch and seizure
operationg conducted by the Income-
tax authorities in the charges of Com-
missioners of Income-tax Bombay City,
Calcutta and Madras (including Cen-
tral charges), assets of the value of
over Rs, 257.5 lakhs were seized during
the perfod January to March 1976.
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I awdear & 5 12~ 9% faar war
¢ 91wt wwmrT T A W o
Tt amden ¥ fedt gfg A o
sravar & fag feara & ad) forar sy o
w7 fx wem fron ad & fag e
R s w frqray § foqr war &
a7y sfagfe () wi & fag 1971
o foe § aEg e
T wg A AT W, owr A a7
fazgaty g1, ox wiw TFE AT A
& 1 T A, 1971 B S fdE
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& W 7 wER fEar a9 A a5l
& frg w2 1 & i 7 T § it
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frd & o el g A s
2,55,551 fzawh af ¢ « fr afagfa
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-2 FftgTavqd Ffag e &
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q T T )

Import of raw materials by Coca Cola
Export Corporation

34950 SHRI NANUBHAI N, PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have en-
sured that the raw materials import.
ed by Coca Cola Export Corporation
against replenishment licenceg for ithe
export of Coca Cola concentrate gre
used for export{ purposes ag per con-
ditiong of the licence; and

(b) if z0, the reasons for the steep
fall in exports by Coca Cola Export
Corporauon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHBI
VISHWANATH PRATAP SINGH):
(a) and (b). The information is being
collected and will be laid on the table
of the House.





